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The applicant pre . senf in 
person 0  Mr0  S.R. Atre for Mr. 
P.M. Padham, for the respond2ntS J 
Mr. T.B. Sawant, Inspector from 
Incometax department, Bombay is 

\
/ also present, Mr. Atre says that w' 

the reply on the basis of parawise 
comments, t4e-p 	is already 
prepared and sent to the Central 
Board of Direct Taxes, New Delhi 
for approval. He, therefore 
prays that about 4 weeks time 
may be granted to file the reply. 
Applicant has no objection 

Four weeks time granted as 
a Jt chance. 

Adjourned to 6th January 19891 
for further directions 

No notice to either Side, 

Neither the 8Ppl 
his Advocate is 	icant nor 

pr Atre 	esent 
the 

, for Mr. 	Mr, S.R. .M P.. Pradhan. respondents 	for 
Reply has been 

filed by the respondents on 23012.1998 A Copy 
has been served In the applicant Thus the matter 

is now ready for hearing 
on Siflewdie list. 	Place  

Mr. Atre states 
time of fixing the 

da
that at the 

flOtjce 	te of hearing No. 3• may be issued to respondent 

Notice may also be 
the applicant 	issued to  
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Pe r I ribu n a 1: 
This inatter is, kept on 

Sjne-di&. list. As per directions 
of the )-Ion'ble Vice Chairman the 
sae has been fixed for final 
hearing onIO//-i92. Issue nctice 
to bbth the sides as per orders 
passed by the Egistrar on  

_tate: — 	,skar 
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